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.DEMANDS FOR SUPPLEMENTARY 
GRANTS (G!:NERAL), 1961-62-

Contd. 
Mr. Speaker: The House will now 

proceed with the further discussion 
and voting on the Supplementary De-

· mands for Grants in respect of the 
Budget (General) for 1961-62. 

Shri A. C. Joshi to continue his 
· speech. 

The ParUame.atary Secretary to the 
· Minister of information and Broad-
castln« (Shrl A. C. Joshi): Yesterday 
· when I stopped speaking, I was deal-
ing with the production of children's 

'filma. I may take this opportunity of 
informing the hon. lady Member, 

· Shrimati I1a Palchoudhuri, that suffi-
cient encouragement is also being 

,given for the production of children's 
films, and that an award of Rs. 20,000 
was given to Shri Shanta Ram, one of 

· the producers of a children's film 
named Phool aur kalillan. 

Now I come to another pl)int raised 
· by Shri Tangamani with regard to the 
Invitations issued to the different 
artistes for attending the function of 

~ State Awards. Thl.'5e invitat.i\Jn.'l are 
· iuued to only the leading male and 
female artistes of the award-winning 

. turns. In Deivappiravi the leading 
· male artiste Shri Sivaji Ganesan and 
· the leading feamle artiste. Shrimati 
·Padmini attended. The Dire('tor and 
Produ('er also attended. In the case 
of Bhagapirivil.lai, the entrant, Sara-
van~ Films, had furnished the names 

·of the following artistes in the order 
indicated below: 

Shri V. C. Sivaji Gam·san. 
. Smt. B. Saroja Devi and 
Shri M. R. Radha. 

The Ministry t~xtended two innlll-
· lions to the first two only. Shri 
· Sivaji Ganesan and Smt.. Saroja Devi 
· Wl'rc invited and Shri M. R. Radha 
· wall left aut. Although theil,' ind;vi-
,dual in\'italions are sent out to only 

Grants 
a few artists, yet the Producers or 
Directors are welcome to invite any 
other artistes, and bring them to 
attend the function. There is a gene-
ral invitation to all artistes who would 
like to come. But the Ministry, as 
such, does not invite more than 2 in 
any award-winning film. 

Mr. Speaker: Do they pay the tra-
vel charges? 

Shri A. C. Joshi: We pay two first 
class fares to each individual we in-
vite; but the rest of them who 
come at their own expense. The 
Ministry pays only for two persons. 
In addition, all Producers of award-
winning films were and are being re-
quested to ensure the presence of all 
leading artistes in the films award 
function. 

With regard to the selectiOn of 
artistes who are called to the film 
festivals it is lett to the Directors or 
Producers to take such artistes as 
they choose. We have organised only 
one fUm festival outside India, in 
Indonesia, as a measure of export pr0-
motion. The artistes for this were 
selected by the Film Federation of 
India in consultation with the regional 
organisations, and in the case which 
is in the mind of Shri Tangamani, the 
South India Film Chamber of Com-
merce, 

Now. about the two artistes to 
whom h(' has made special ref('rence. 
Shri Gemini Ganesan and Shrimati 
Savitri Ganesan from Madras. He hal 
taken objection because they happen 
to be husband and wif('. 'He says 
they should not have been sent to-
Rether. But my respectful submission 
i.'l that Shri Tangamani himself has 
admitted that they are two prominent 
artistes and that they are leading PE"r-
sonalities in the cinema world and 
they have bMm selected bY. the Film 
FederatiOn of India. He has also ob· 
jected to their selt"Ction on the ground 
that ltw-v are husband and 'VI'if" Bilt 
it h the Indian way that the wife 
should travel wit.h her husband instead 
of travellin. with others' husbands. 
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She travelled with her own husband; 
it is good. 

Sbrl TanpmaDi (Madurai): If Lho? 
film in which they were acting were 
being exhibited I should have no ob-
jection to these people going. But it 
has appeared in the papers that it 
would have been enough if only one 
of them had been sent; and they have 
mentioned the names of other artis~s 
like Shri Ramachandran and Shri 
Rajendran. 

Shri A. C. Joshi: The Films Fede-
ration suggested the namcs and we 
accepted them. 

Mr. Speaker: Even teachers, hus· 
band and wife, are posted to the same 
place. (Interruptions). 

8hrl A. C. Joshi: Shri Assar has 
raised a point. 

Mr. Speaker: Everyone of these 
points need not be answerro. 

Shrl A. C. Joshi: I will just deal 
with one or two points. lIe has Ilaid 
that se\'eral of the films which, in 
his opinion, arc very good did not 
get the award5. The Ministry of 
Information and Broadcasting has set 
up a c('rtain machinery for the sclrc-
tion of p!ctures for giving the 
awards. This machinery comists of 
Regional Committees and a Central 
Committee. They select the pictures 
which. in their opinion, deserve 
awards; and they get thE" award. 
from the Ministry. 

Mr. Speaker: think what he 
ml!snt was that it should be on an 
.II-Indla basill. Why should the top 
awards go to only one language? 

8hri A. C. la.bi: We give !'egional 
awards allo. Sir. 

Mr. Speaker: What he means k 
that the selection should be on an 
all-India balis. Why should BenpU 
alone be selected; wby not Madras! 
fUms? What he seems to suaest I. 
that when theft Is a~inl. and 10 
many other thlnl!S. why should an 
of them 10 to Bengali only. 
l088(Ai)ts~. 

Shri A. C. Joshi: That is not true, 
Sir. 

Shri Achaw Singh has complained 
that the production of films on 
educatiOn is very much less, as also 
that of documentary fUms. Docu-
mentary films are already bei~ 
made to the tull capacity. It has to 
be remembered that Government 
have only one film unit in Bombay 
for making such films. Co-operation 
already exists between the Stab! 
Governments and the Central Gov-
ernment in this respect. When the 
programme tor thp year is prepared, 
the State~ are consulted and they are 
invited to make l'Iuggestions for the 
production programme of the Film" 
Division of the Ministry. 

This is all I have to say. 

The Deputy Minister of Defeaee 
(Shrl &a.-haramalah): Sir, speaking 
on Demund No. 12 Shri Goray uid 
Yf.osterday that we are makin, an 
invidious di~tinction betwel'n those 
belonging to th(' ex-State Forces and 
those bl'longinr, tl'l the Indian Army. 
I would like to say that It Is not 
('orrect. In fact, that remark does 
net arise out of the case dealt with 
in the Demand. Thi~ is the case of 
aD offIeer Lieut. Gurdev Singh, who 
was an Eml'rgency Commlmlion 
OftIeer in the P.E.P.S. U. Forces 
before integration. He wall on the 
reserve ond on integration he wal 
relea5ed. And the question 18 what 
is thE' pension payable to him under 
the PEPSU rules. The Government 
of India have intcrpreted them in 
one wa~ and he claimed It In enother 
way. In any ca~, I would not like 
to '0 Into the merits of this cue 
because the matter ia still .vb Judic~. 
Hi, lUit In the lower court had been 
dismissed; but the Hi.h Court 
decfftd it in hill favour; and now we 
have been advised by tRw Lew 
Oftieen of Government to ftle a 
petition for leave to appeal to the 
Supreme Court whim we have done. 
80 lone .. that II pendin« I would 
IIOt like to makfo any turtbt't com-
ment on it. 
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[Shri Raghuramaiah) 
My hon. friend Shri Banerjee has 

raised a general issue that the 
pension rates in the Armed Forces 
are not satisfactory. 

8hrl S. M. Banerjee (Kanpur): We 
have got a statement in reply to a 
question; in fact we have got that 
information since. 

Mr. Speaker: The hon. 
does not want the reply now. 

Member 

Shrl Ba,huramalah: Then I have 
nothing more to say. 

Shrl Goray (Poona): Though this 
particular individual did not belong 
to the Forces to which I alluded. 
would the hon. Minister say some-
thing about the pensions that are 
given to them? I mean the Armed 
Personnel that came and joined our 
Army after the merger of the States 
In Madhya Bharat. They have a 
complaint. 

llihrl aal'huramalah: This is, how-
ever, a different matter that does not 
arise out of Demand No. 12. No 
doubt it will be dealt with suitably 
if tbe hon. Member gives notice of 
tt, 

The Mlalster 01 Steel, Mine. and 
PDel (8udar SwaraD Slnlh): Sir, my 
friend from Maharashtra, Shri 
Bharucha, criticised the scheme of 
movement of coal by sea. It is sur-
prising. coming .. , he does from a 
State like Maharashtra which is likely 
to get substantial beneftts out of it, 
he should raise any objection to this. 
Under this .cheme coal would be 
moved to the States in the South. to 
Maharashtra and to Gujarat coastal 
Statu. As tbe coat of movement by 
lea II a little hl,ber than by rail 
It w_ conlidered appropriate that 
the burden Ihould Dot faU on the 
couumer lnduatrlea In thOR States 
and Parliament approved a 1811ala-
tlve measure in whldl It wa. made 
clear that an additional c:ea .... 
COl.., to be impoeed in order to lubal. 
dIae the movement by IH. r want 

Grant.. 
to clarify one point. When we move 
co;!l by railway to dL3tant places, 
there is already an element of subsi-
sidy for movement of coal over lon, 
distances and the railways are actu-
ally losing because they are not 
being reimbursed even to the extent 
of the expenditure incurred by them. 
These are matters of deliberate 
policy which have been followed 
from time to time in the interest of 
serving thosc areas which happen to 
be situated at points which are far 
removed from the production centres. 

He made another !Suggestion that 
in the railway!' there are certain 
bottlenecks and it should be explor-
ed as to whether temporary move-
ment could not take place over 
these bottlcnecks by trucks. That is 
not as simple as it appears to be at 
first sight. That wili involve triple-
handling-unloading at one point, 
movement and londing at another 
point. That is not at all practical. 

Shri Tangamani in his remarks 
about coal mentioncd about the 
dC'~irahi1ity of dC\'cloping Sing-aren! 
('olliery. I have made it clear that 
our policy is that :I., much ('oal should 
be raised from that area as we can 
and that is why th('re is a massive 
expan~ion ~('heme of raising more 
('oal from Singareni in the course of 
the Third Plan. He alllo made a 
5ugge5tion that dumps might be 
created at four ('('ntres in the State 
of Madra~. That is a gOOd !,ugges-
tion. He himself gave the answer, 
wl\en he said that movement at 
coal these days is not enough even 
to move the railways and. certain 
goods trains had to be can('eJled. So, 
we cannot create dumps. We cannot 
create stores when our transport sys-
tem is so strained that we are not 
able to move enough of eoal even 
to meet cut'1'ent requirement.. But 
the suggestion is ,ood and when the 
transport polition becomes euler or 
when there Is any stack period in the 
matter of movement. certainly this 
suggestion could be considered. There 
is no objection to thIa In principle 
but the !!Ole question I. Whether it 
is practical or not. 



BHADRA 8, 1881 (SAKA) for Supplemefttca", 
Greaft" 

Another question was put and I 
was aosked to give him some infor-
mation as to how much coal has been 
moved since May by sea. I have got 
some figures here. From the lst of 
May to 15th of August, about 4'25 
lakh tons have moved by ship. More 
should be moved and I think that 
when the arrangements get going, 
we will be able to move larger 
quantities of coal by sea. These are 
the only points that I wanted to 
make. 

Sbri BraJ Raj Slnrb (Firozabad): 
This means only one lakh ton per 
month. 

Sardar Swaran Singh: Our ulti-
mate objective ~s to move about two 
million tons-about 1'6 lakh tons per 
month. The current figure of move-
ment will go up. 

8brl A. C. Gaba (Barasat): What 
was the quantity of coal carried by 
ship before? 

Sardar Swana Sialb: It wall 
comparatively less. But some States 
were complaining that they were 
asked to share a great burden on 
account of movement by ship because 
they had to pay a higher price for 
it. 

8hrl TanpmaDl: In the note that 
was circulated to us, it is said that 
1'1 million tons would be transported 
during 1961. Will we be able to 
complete that target? How tar will 
Cuddalore, as a receiving port, be 
able to meet the situation? 

8&n:I&r 8wU'U S ...... b: I know hiI 
interest in Cudclalore but the Trana-
port Ministry can really anawer 
about the arran,ements that they 
proPOR to have physically on the 
apot and about the improvement of 
that port. 

'!'lIe MbdIter., ...... ... 011 
(1IIrI It. D. "alnl"): Sir, yeater-
day, lOme oberntions were made 
by my bon. friend, Shri Goray and 
a1lo by SbrI Bharucha wb1c:h require 
DOtic:e by UL Sbri Goray left the 
~ an me that he was per-

haps doubtful about the poUey that 
was being punued by us with reprd 
to the development of oil industry in 
our country. He compared the speed 
of work with the Assam Oil Company 
aRd thought that our work was slow. 
I wish to state that it is not like 
that. I would like to place some facts 
tor his consideraolion. The A89Bm 
Oil Company drilled their first well 
in Assam in 1954; it took about 14 
month!! for t.hem to compl~te their 
first well. The Oil and Natural Oas 
Commission drilled their first well In 
September, 1957 and took about 92 
days to finish their first well. Since 
then, that is in about 36 years time, 
the Commission had completed in the 
entire Gujarat region about 32 welk. 
They first started with one rig; in 
the second year tht'y brought another 
rig and only in th(~ third year they 
had about 1 or 8 rigs functioning in 
Cambay and Ankleswar. The rate 
rf ar.i.'~~('ration of our work has 
bt'en terrific. This is much more than 
what has been exhibited by 
the A.~sam 011 Company be-
cause, in the six years the 
total number of wens drilled by 
the Assam Oil Company had been 
about 105 and most of these weUII 
were completed In the latter part of 
this period-the three years, 1"8, 
1959 and I1N10. In the ft~t three 
years their performance was not u 
satisfactory liS was made out by Shrl 
Goray yesterday. I want to Ulure 
the Hou!Ie that the experience and 
the knowledge that the Comml.lon 
is now ,alnlnlf III indicative or the 
tact that nur rate at acceleration of 
work has ~n very hlrh. By the 
end of the Third 'Plan period un-
doubtl'!dl:v tbe requirement or 011 will 
be lIOmethln, like what was Indicated 
bv Shri Goral' and Indicated by Shrl 
Maitre: It win be of the order of 
about 13-14 million ton. and our 
production or crude 011 by that time 
sbould be aomewhere Dear .... 
mllllon tona. 'nIerefor., w. h~ to 
be w.n nl,h Ielf-lUftlch .. nt lOme time 
In the .. rl,. part of the fourth Plan. 
But COftlWftption abo l~ ""Ill up 
rather hl,hl,. Tbere I. DO other 
alternative for U. In order to e&tcb 
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up to the consumption except to do 
a, we are doing today. The ability 
of the ONGC to handle the work 
that faees us is increasing and I have 
no doubt that the policy that we are 
pursuing will enable us to produce 
the amount of oil that we require in a 
satisfactory manner. 

In the short time that is available 
to me, it is not possible tor me to 
deal with all those perspective ideas 
that will go to satisfy my hon. friend 
with regard to the production and 
self-sufficiency of oil in our country 
in the next 5-10 years' time but I 
can only say that the Government is 
very mUCh alive to the future needs 
of the country and we hope that we 
shall be a.ble to satisfy the country 
with regard to its needs for oil. 

With regard to Shri Bharucha'lS 
point, it is a fact that we have enter-
ed into a 50:50 partnership with the 
Burma Oil Company. It is a new 
arran.gement that is being experi-
mented and the pattern of dt'tails 
that are likely to result after con-
sultations have still to be seen. 
But the broad outline is as follows: 
in accordance with the agreement 
recently arrivt'd at between the 
Burmah Oil Company and ourselves. 
the strength of the board of directors 
will be six to eight and both the 
Government of India and the BOC 
wl1l have equal number of directors 
on thi,q board. The chairman of the 
board of directors will be nominated 
in alternate yean by the Government 
of India and the Burmah Oil 
Company. It has ,he"n al(t'eed that 
the ftnt chairman will be that of the 
Government of India. The House 
mlaht be aware of the fact that we 
have already SU"f'sted the name of 
a Member of the Rajya Saba. Shrl 
Khandubal Deu.i. and he is goin, to 
be our ftnt chairman. The manaRin, 
dlrector of Oil India will be a1)lXlint-
ed by the Government (if India and 
the Burmah on Com.,.ny in consul-
tation with. and tl"l~hf'r. from a 
JIIInel tl"l ht.' submitted hv the BOC 
to the Government of India. That is 

the arrangement for the appointment 
of the first managing director. 

Shrl Rania (Tenali) : Has not 
Government given up the practice 
of appointing Members of Parlia-
ment as chairmen of these manage-
ment committees? 

Shrl K D. Malavlya: No. We have 
made exemption, for such projects, 
and these exemptions are to be 
specified. 

Shrl Ranga: So, the process of 
distribution of largesses is conti-
nuing. 

Shrl K. D. Malaviya: The hon. 
Member is entitled to have hit.; 
opinion with which I wholly differ. 
Similarly. a financial director will 
be selected by the Government of 
India and the BOC. in consultation 
with and together, from a panel to 
be submitted to the Government of 
India You will thus see that there 
\I.'iIl be a finance member, a whole-
time finance member. in this board 
of directors who will control and 
regulate the expenditure of the 
company. He will be wholly res-
ponsible to the board of directors. 
Similarly. there will be a managing 
director who will be wholly responsi-
ble to the board of directors and he 
will be appointed by the Govern-
ment of India out of a panel which 
will be produced by th(' Burmah Oil 
Company. That will be for the first 
term. As to what will happen In 
the second t .. rm is ..:til! to be consi-
dered. I can only say that this Is 
entirely a new arrangement in the 
oil world. Thus, a private sector 
oil com.,.ny hils agreed to come In 
this form of partnership and join 
hands with the Government of India. 
on a SO-50 basis. and has a,reed to 
a pattern which, a~rclinJ to us. 
should work well. The chainnan 
will be ours. The ftnanee membet-
will be from the Government of 
Tndl" Itnd the mllnalrin-r director wUl 
he theil'll. This will (fO on for 4!OffiE' 
timf'. when perhaps. afWr mutua1 
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l'onsultation, this will be alternated 
by the representatives of the othel' 
party. These are the two point» 
which were relevant to the discussion 
yesterdaYI and I hope I have answer-
ed those points satisfactorily. 

The Deputy MiDlsLer of FiDaDce 
(Sbri B. R. Bha&'a·t): Mr. Speaker, 
Sir, since a number of my colleagues 
have intervened in this debate and 
answered all the relevant points 
raised, there is nothing much for me 
to say except on two 01' three points 
whIch still remain unanswered, and 
it is my duty to reply to them briefly. 
Therefore, 1 will not take much time 
of the House. 

1 first take up the point raised by 
Shri A. C. Guha about the calcula-
tion of Rs. 4 crores as the annual 
il'come from the increased levy of 
excise duty on coal. He asked how 
thi., amount was calculated. It is 
known that the duty has been in-
creased from 88 nP. per ton to 
Rs. 1 '68 per ton, that is, by 80 nP. 
per ton, in respect of coal and soft 
coke, and by Rs. 1 :20 per ton on 
hard coke. The production of hard 
coke is negligible. The total quan-
tity of coal and soft coke despatched 
annually is estimated at 50 million 
tons which, at the rate of 88 nP. 
per ton, would give an annual addi-
tional revenue of Rs. 4 crores. 

Shrl A. C. Gulla: This is on the 
prEsent raising of coal, but every 
year it will go up. 

Sbrl B. R. Bbspt: We cannot 
cal('ulate that. On the p~t 
raumg. we have calculated RI." 
CTOres, and that is simple arithmetic. 

Another point was about our 10m. 
in appeal to the Supreme Court in 
regard to the enhanced compensation 
that was granted by the tribunal. 
The hon. Member, Shri Ba1 Raj 
Madhok, said that thia Ie misuse of 
Government money. I am surprt.ed 
at that remark. The pay eompea-
gtion which wu orlCin811Y 8zed 
was Ita. 14 per.ca. yd. LAter on, 

some landlords went to the tribunal 
whIch fixed it at Rs. 5, which wu 
more than five times, aDd on the 
advice at the Ministry of Law,-thE: 
].c'inance Ministry, the Ministry con-
cerned, that is, the Minilltry of 
Rehabilitation, the Improvement 
Trust, the local Delhi Administration, 
ail agl'eed that the price was not only 
hi&h but rather very high-we WeDt 
to the Court. The matter Ia at 
~resent with the Court. So, it ia 
ju.~t to save the interest of the Gov-
ernment that we have ,one to the 
COl-rt. Perhaps, owin, to political 
reasons or some other reasons, the 
hon. Member said that thia was 
misuse of Government money, to ,0 
to the court. We went to the court 
beta use, from all accounts, we conai-
dered that the compensation was 
Vl'1 y exorbitant. 

There is the other point about the 
ad hoc grant paid to the Govern-
ments of Gujarat and Punjab in 
regard to the taking over ot the 
subsidiary banks, namely, the State 
Bank of Patiala and the State 
Bialik of Saurashtra. Shrimati II_ 
P .. lchoudhuri asked how this wu. 
an ad hoc grant and said that It wu 
just a simple grant. I may point 
out that it doe:; not torm part of 
any routine grant. It baa been 
considered on a special basis, and I 
shall explain how it was on a 
SPEcial basis that thi. payment WII 
m .. de. A. provided in the Act puaed 
by this Parliament, under the ftnt 
Schedule ot the Subsidiary Banka 
A('t, 1959, read with aection 14, the 
compensation which ... determined 
WIlS the exce •• realisable In the value 
of the &Meta of the bank over the 
total amount of liabilities. 'J'hl. wu 
in'! compenaatlon determined by the 
Act puaed. by this Parliament and 
the compeDl8t1on wu liven. But 
then the State Governmentl o~ 
Gujarat and Punjab pointed out that 
in ftz!n, this compenaaUOIl we hay. 
ac;t taken into account the annual 
profits made by tbne two bulb. On looaw.. into the~, we .. w 
thst tIwy were taItiq encUt for the 
pro8t In tbeIr yearly budpte aDd 
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[Shri B. R. Bhagat] 
their way" and means position was 
affected. and their finances were to 
be significantly affected. So, on the 
ore hand, the point raised by them, 
namely, that these should be taken 
bllo account, was very pertinent. On 
the other hand, as the Act stood, we 
could not make any discrimination 
in re~pect of these two publicly 
owned undertaking-the State Banks 
o~ Saurashtra and Patiala-and fix 
compensation on a higher basis when 
we do not apply the same terms in 
respect of other institutions. So, there 
were legal and other reasons which 
prevented us from giving them a 
higher compensation. Therefore, we 
decided to make an ad hoc grant to 
the.!!e Governments. 

It was asked whether this grant 
wiil be a recurring grant. No. It ji 
g:ven once for all; it is a non-recur-
rine ad hoc payment thnt was made. 

Shrl A. C. Guba: Is it something 
in excess of what the Act has per-
mItted to the SlIlll: Bank? 

Shrl B. B. Bhagat: Yes; then, it 
was asked what the actual amount 
is. The amount of compensation paid 
by Ihe State Bkilk of Gujarat in 
r~sJ.lect of the SI'lte Bank of Saurash-
tra, is RI. 1.65,62,500. The non-
fl'curring grant paid by the Central 
Covernment in excess of this i> 
Rs. 1,34.37.500. This was deotermined 
on the basis of the last three years' 
actual proftts which accrued to 
them. Similarly. in the case of 
Punjab, the compensation paid was 
Rs. 70,19,200. The non-recurring grant 
paid by the Central Government is 
Rs. 22,80,800. 

Sbri A. C. G1Iha: As provided in the 
supplemenlary demands! 

Ibn B. •. 1IUp&: Yes; that in the 
ad hoe payment-Ra. 22,80,800. 

With these words. I submit that 
the lupplementary demands may be 
aceepted by the House. 

Mr. Speaker: Yesterday certain cut 
motions were moved by Sbri 
Bbarucha, Sbri Tanlamani and Sbri 
L. Ac:baw Sin. while QteUinI _ 

Grant. 
the Demands for Supplementary 
Gran ls. On the 28th August, Shri 
Panigrahi and Shri p. R. Assar had 
sent in slips to the Table indicating 
the cut motions which they wished to 
move. Their cut motions are:-

Shri Panigrahi-Cut 
4 and 10. 

Motion Nos. 

Shri P. R. 9ssar-Cut Motion Nos. 
2, 3, 7, 11, 14, 15. 19 and 20. 

Han. Mmbers may move the cut 
motions subject to their being other-
wise admissible. 

Payment of additional subsidies to 
Sikkim and Bhutan for financing 
their Plans. 

Shrl Panigrahl: I beg to move: 

''That the demand for a Sup-
plementary Grant of a sum not 
excced:ng Rs. 1,56,15,000 in res-
pect of 'External Affairs' be 
reduced by R3. 100." (4). 

Pallment Of subsidy to the sugar in-
dtL.~tT1J for meeting the loss on 
crpor: of sugar. 

Shrl PaDlrrahl: I beg to move: 

"That the demand for a Sup-
p!:.'mentary Grant of a sum not 
exceeding Rs. 5,50,00,000 in res-
pect of 'Miscellaneous Depart-
men t-s and other Expenditure 
under the lI4inislry of Food and 
Agriculture' be reduced by 
Rs. 100." (10). 

Failure of our Embauia and Ifiuicma 
to prQPagate eDectivel1i Indi4'~ 
stand abow Kashmir cmd China', 
ag(1TeSlioft. 

SbrI Assan I be, to IDOve: 

"'111lt the demand for a Sup-
plementary Grant of a IUID not 
uceeclin, RI. 1,58.11,000 lD ..... 
ped of 'Bzternal Main" be 
reduced by Ill. 100." (2). 
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Need for curtailment in the expendi-
ture of OUr Embassies and Mis-
,ions abroad. 

Shrl Assar: I beg to move: 

"That the demand for a Sup-
plementary Grant of a sum not 
exceeding Rs. 1,56,15,000 in re3-
pect of 'External Affairs' be 
reduced by Rs, 100," (3), 

Policy of the G01,ernlllent tOUlllrds 
small banks 

Shrl ASSar: I beg to move: 

"That the demand for a Sup-
plementary Grant of II sum not 
exceeding Rs, 1,000 in respcl't of 
'G'rants-in-A:d to States' be re-
duced by Rs, 100," (7), 

Failure to minimise the cost of 
production of sugar 

Sbrl Assar: I beg to move: 

''That the demand for a Sup-
plementary Grant of a ~um :1ot 
exceeding Rs, 5,50,00,000 in res-
pect of 'Miscellaneous Depart-
ments hnd other ExpendIture 
under the Ministry of Food and 
Agriculture' be reduced by 
R:>, 100," (ll), 

Defect in selection of the films for 
awarcU. 

Shri Assar: I beg to move: 

"That the demand for a Sup-
plementary Grant of a sum not 
exceeding RI, 75,000 in res-
pect of 'Ministry of Information 
and Broadcasting' be reduced by 
RI, 100," (14). 

FoUUTe to keep proper check 
production of the /fIrM 
demonlu.e the cMracter 
vouncr ~ 

..... A.-n I be, to move: 

on tile 
which 

of our 

"That the demand for a Sup-
plementary Grant of a .um not 

exceeding RI. 75,000 in rel-
pect of 'Ministry of Information 
and Broadcasting' be reduced by 
Rs, 100." (15). 

Failure of the Com,nisrion &0 submit 
&"eir rep071 in time 

Shrl Allar: I beg to move: 

''That the demand for a Sup-
plementary Grant of • sum not 
exceeding Rs. 3,01,000 in reI-
peet of 'Miscellaneoull Expendi-
ture under the Ministry of 
Law' be reduced by RI. 100." 
(19), 

Terms of reference of the Commi.-
sian in view of the Nationcll Ift-
tegration. 

Shrl Assar: I beg to move: 

"That the demand for a Sup-
plementary Grant of a sum not 
exceeding Rs. 3,01,000 jn rea-
peet of 'Miscellaneous Expendi-
ture under the Ministry of 
Law' bl' reduced by Rs, 100." 
(20) . 

Mr, Speaker: Shall I put all the cut 
motions to the House? 

Shrl Tanlamaal (Madural): My cut 
motion No. 9 relatinr to failure to 
control of cost of production of 'llIar 
may be put separately' 

Mr, Speaker: The question is: 

'''nIat the demand for a Sup-
plementary Grant of a .um DOt 
exeeedinr RI, 5,50,00,000 in .... -
pect of 'Misceilaneoul Depart-
menu Dnd other Expenditure 
under the Kinill.r7 of Food and 
AcricuI ture' be reduced by 
RI. )00. Failure to control COlt of 
produetion of ftlgar". (I). 

The motion WGI negGCi".d. 
........... : I aU now put all die 

other ~t motions to the Ho ..... 
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Mr, Speaker: The question is: 

"That the respective Supple-
mentary sums not exceeding the 
amounts shown in the third 
~olumn of the order paper be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending 31st day of March, 
1962. in respect of the following 
demands entered in the second 
column thereof-

Demands Nos. 18, 32, 34, 42, 
61, 73, 85 and 132." 

The motion was adopted. 

(The motion. for Demands for Sup-
plementary Grants which were 
adopted by the Lok Subha are 

reproduced below-Ed.] 

DEMAND No. IS-ExTERNAL ArFAI'" 

That a supplementary lium not 
exceeding Rs. 1,56,15,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1962 in respect of 
'External A1!air.;.' 

Dl:MAND No. 32-MIscI:LLANEOUi 
DEPARTMENTs AND OTHER Ex-
PENDITURE UNDER THE MINISTRY OF 
FINANC&' 

'!'hat a supplementary Bum not 
exceeding Rs. 1,010 be 
granted to the President to defray 
the charles Which will come in 
courSe of payment during the 
year ending the 31st day of 
Karch, IIM12 in respect of 
'Miscellaneous Department. a.old 
other Expenditure under the 
MiniStry of Finance.'. 

Grants 
DEMAND No. 34--GRAl'fTS-IN-AID TO 

STATES 

That a supplementary sum not 
exceeding RI, 1,000 be 
gran ted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1962 in respect of 
'Grants-in-aid to States'. 

DEMAND No. 42-MISCEU.A.NEOUS 
DEPARTMENTS AND OTHER Ex-
PENDITURE UNDER THE MINISTRY OF 
FOOD AND AGRICULTURE 

That a supplementary sum not 
exceeding Rs. 5,50,00,000 be 
granted to the President to defray 
thl: charges which will come in 
course of payment auring the 
year ending the 31st day of 
March, 1962 in respect of 
'Miscellaneous Departments and 
other Expenditure under the 
Ministry of Food and Agricul-
ture'. 

DF-MAND No. 61-MINISTRY OF IN-
FORMATION AND BROADCASTING 

That a supplementary sum 110t 
exceeding RI, 75,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1962 in respect of 
'Ministry of Information and 
Broadcasting' . 

DEMAND No, 73-MISCELLANICOUS Ex-
PENDITURE UNDER THE MummtY or 
LAw. 

That a supplementary sum not 
exceed in, Rs. 3,01,000 be 
,ranted to the President to defray 
the charges which will come in 
course of pa)'ment dW'inl the 
year endin, the 31st day of 
March, 1 H2 in respect of 
'Mi5ceUaneous Expenditure under 
tile lIlDiatry of lAw', 
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DEMAND No, 
DEPRTMENTS 

85-MIscI:LI.ANEoU8 
AND OTHER Ex-

PENDITURE UNDER THE MINISTRY OF 
STEEL, MINEs AND FUEL. 

That a supplementary sum not 
exceeding Rs. 2,75,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1962 in re3pect of 
'Miscellaneous Departments and 
other Expenditure under the 
Ministry of StcpI, Mines and 
Fuel'. 

DEMAND No. 132-CAPITAL OUTLAY Of' 
THE MINISTRY or STEEL, MINES 
AND FUEL. 

That a supplementary sum not 
exceeding Rs. 4,58,00,000 be 
granted to the President to defray 
the charges which will come in 
course of paym(:nt during the 
year ending the 31st day of 
March, 1962 in respect ot 
'Capital Outlay of the Ministry of 
Steel, Mines and Fuel'. 

12,42 hn, 

INDIAN PENAL COOl: (AMEND-
MENT) BILL 

The Minister of State In the MIDIs-
try of Home Affair'! (Shri Datar): 
I be, to move: 

''That the Bill further to amend 
the Indian Penal Code, be taken 
into consideration." 

This is a short matter and I pre-
sume it is perfectly non-contentions 
also. The object of this BIll is to 
amend Section 153A and also to e1rect 
minor amendments in aecUons USA 
and 505. 

The object at t.hiI Bill has been 
clearly mentioned in the Sta1emeat 
at Objects and Reasons.. ThOle who 
are a.are or the unfortunate haODeD-
iDp cl1&I'iq lut year or 10 are aware 

(Amendment) Bill 
that in India there aloe certain forces 
which are not only antinationa~ but 
also which provoke certain feelin,s ot 
hatred. They ,0 to the extent of 
creating want of harmony between 
people and people either on the 
ground of race, langua,e or religion Or 
similar other fissiparous tendencies. 
The country has suffered to a Iar,e 
extent on such writinp, speeches and 
actions as well. It is, therefore, neces-
sary thal some steps should be taken 
-postive and constructive steps-for 
achil!'>'in, what is known as national 
integration, the intelration of the 
nution in the fullest sense of the term, 
in spite of all disturbin, tendencies to 
the contrary. 

In this connection, as you are aware, 
lhe Congress appointed a National 
Iut.-gration Committee some months 
iI~U. Their report is before the pub-
11<:. The report was fully considered 
by Chief Ministers of the varIous 
Stales. The National Intelration 
Committee made a recommendation 
that section 153A of the IPC should 
be swtably amended and eff .. .'ctively 
enforced. The Chief Minister. met 
twice in Ddhi and considered the 
matter not only so far as these sec-
tions are concerned, but they appro-
ached the problem from all point. of 
view bearin, On national inte,ration. 
Integration has to be brou,ht about 
and disintegration has to be stopped 
by takin, a number of posJt1ve or 
constructive steps. In addition to 
that, al the House i. aware, there are 
certain anti-naUonal and antl-Iocla] 
forces. So, somethin. has ,0\ to be 
done to prevent them trom doln, all 
these thin,s. So, the question a rOle 
al to whether any amendments in tlte 
penal law ot the land was essential 
The qu:!stion .as allo considered by 
the Chief Kinlstel'l and they said: 

''Such tendencies ou,ht to ~ 
fully curbed with a firm hsnd." 

n,ey .u'CCSted amendments in two 
Acts. The Bm to amend the IPC lJ 
b"fore the HOUle now. ftcy 'uant-
t'Ci aml!'Dcimenta to the Code of Crimi· 
nal Procedure and the RePreJentAUon 




